CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
0A No.2551 of 1997
New Delhi, this 12th day of July,2000

Hon’ble Shri V.Rajagopala Reddy,¥Yice Chairman(J)
Hon’ble Smt. Shanta Shastry, Member(A)

1. Y.D. Sharma
s/0 Late Pt. D.P. Sharma
R/0 D-41 Tandon Road
Adarsh Nagar
Delhi~110033.

1. A.R. Sharma

S/0 Late Pt. Sohan Lal

RS0 D83 Preet Vihar

Delhim110092. ... Applicants
(By Advocate: Shri T.C. Aggarwal)

versus

1. Chief Secretary

Govt. of National Capital Territory
of Delhi
Delhi Secretariat
Sham Nath Marg
D&lhi~110007.
2. Principal sSecretary (Services)
Govt. of National Capital Territory
of Delhi
Delhi Secretariat
S Sham Nath tMarg
Delhi~110007. ... Respondents
((By Advocate: Shri Rajjinder Pandita)
ORDER(Oral)
By Reddy,J.
Heard the learned counsel for the applicants and
the respondents. With the consent of the parties,the 0A

is finally dJdisposed of.

The applicants ssek érhears of pay for the period
from 31.8.1984 to 30.9.1988 and 1.9.19%94 to 31'1'1986,
resspectively  till the date of their superannuation on
the ground that they have actually worked during that

period as Grade-1 DASS.

Uy, —




3. The learned counsel for the applicants brings to
aur  notice the earlier judgement in 0A.No.2057/96 which
was disposed of dn 22.12.1998 where the applicants have
praved, among others, the same reliéf. The Tribunal
considered the gqguestion of payment of arrears, but no
relief has been granted to the applicants in the order.
Learned counsal for the applicants submits that the
arrears of pay have been granted to another employee who

was similarly placed in the order dated 16.8.1990.

4. We are of the view that the earlier OA
constitutes res Judicata. It is also seen that the
Creview application filed by the applicants seeking
arreérs of pay has been rejected stating that the remedy
lies elsewhere. The applicants cannot go on filing OAs

one after another, for the same relief.

() S The 0A is, therefore, dismissed. No costs.
_ : -
(3mt. Shanta Shastry) : (V. Rajagopal dddy)
Member(é) vice Chairman((J)
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